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PUNJAB PRE-EMPTION (as I
FORCZ IN THE UNION TXRRI-
TORY CF DELHI) REPEAL
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MR. DEPUTY-SPEAKER: The

question is:

“Tat lecave be granted to intro-
duce a Bill io repeal the Punjab
Pre-emption Act, 13913, as in force
in the Unicn territory of Delhi”

The molion wes  adopted.
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MR. DEPUTY-SPEAKER: Mr.

Rana Bahadur Singh...... He is not

here. Mz, Chzndrappan.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new

SHRI C. K. CHANDRAPPAN
(Teliicherry): 1 beg to move for leave
to introducve a Bill further to amend
the Coustitution of India.

article 83A)

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”,

Tihe motion was cdopted.

SHRI C. K. CHANDRAPPAN: Sir.
I iniroduce the Bill,
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MK. DEPUTY-SPEAKER: Shri
Ranabehaduyr Singh—he is not there.
Shri Priya Ranjan Dag Munsi-also
nnt there.

CONGTITUTION (AMENDMENT)
BILL*
(Amendinent of article 75)

SHRI BIBHUTI MISHRA (Moti-

hari): I beg to move for leave to
introduce @ Bill further to amend
the Constiiution of India.

MR. DEPUTY-SPEAKER: The

question is:

“That leave be granteq to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI BIBHUTI MISHRA: 1 intro-
auce the Bill
MR. DEPUTY SPEAKER: Dr,

Karni Singh—not here.

CEILING ON PROFITS BILL*
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MR. DEPUTY SPEAKER: The
question is:
‘That leave be granted to intro-
duce a Bill to provide for the fixa-
tion of ceiling on profits of certain

business houses, concerns, under-
takings, ete.”

The motion was adopted.
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